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I[TAMIL NADU] ACT No. V OF 1926 |

[T [TAMIL NADU] BORSTAL SCHOOLS ACT, 1925.]

(Received the assent of the Governor on the 22nd i
February 1926, and that of the Governor-General
on the Sth July 1926 : the assent of the Governor-
General was first published in the Fort St. George
Gazette of the 20th July 1926.)

An Aét to make provision for the establishment and
regulation of Borstal schools for the detention
and training of adolescent offenders.

A . . . Preamble
WHEREAS it is expedient to make provision for

the establiShment and regulation of Borstal schools
in the *[State of Tamil Nadu] for the dctention and
trajning of adolescent offenders therein; and WHEREAS
the previous sanction of the Governor-General under

-~ % These words were substituted for the word “Madras ** by
the Tamil Nadn Adaptation of Laws Order, 1969, as amended
By the Tamil Nadu Adaptation of Luws (Second Amendment)
Crder, 1969, which came into force on the 14th January 1969,

1 For Statement of Ohjects and Reasons, see Fort St Georas
Gazette, Part TV, datéd the 17th March 1925, pages 98-99 ; for
Report of the Select Committee, see Appendix IV, pages 353 365
of Volume XXVT of the Madras Legislative Coungil Proceedings ;
for Proceedings in Council, see Proceedings, dated the 19th and
the 20th August 1923, papes 249, 254, 356-362 of Volume XXIV,
ihid + dated the 16th and the 17th December 1925, pages 312344,
397-435 of Volume XXVI, ihid.

This Act was extended to the merged State of Pudukkottai by
section 3 of, and the First Schedule to, the Tamil Nadu Merged
States (Laws) Act, 1949 (Tamil Nadu Act XXXV of 1949).

This Act was extended to the Kanyakumari district and the
Shencottah taluk of the Tirunelveli district by section 3 of. and the
Schedile to, the Tamil Nadu (Transferred Territory) Extension
of Laws Act, 1957 (Tamil Nadu Act XXIT of 1957) repealing the cor-
responding law in force in that tereitory,

S0 much of this Actas was in force on the date of the commence=
ment of the Tamil Nadu (Added Territories) Extension of Laws
Act, 1962 (Tamil Nadu Act 14 of 1962) inthe State of Madras except
in the added territories was extended to thre added territorics by
section 3 of, and the First Schedule to, the fatter Act.

* This expression was substituted for the expression * Presideney
of Madras " by the Tamil Nadu Adaptation of Laws Order, 1970,
which was deemed to have come into force on the 1dth January 1969,
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tine 80-A of * the Goveriment’ of India Act bas
been btained to passing - of this Act ; It 18

hereby enacted as follows :— -
 PART L
 PRELIMINARY.

?' Short tiths, 1. (1) This Act may be called the “ [Tamil Nadu]
Bovstal Schools Act, 1925 ™.

(2) The *[State Government] may, by notifi-
caticn, from time to time, apply the whole or any
of the provisions of this Act to adolescent offenders

' or any class thereof in any local area in the *{State of
Tamil Nadu], from such date as may be sp:cified in
the notification and may cancel or modify suck notifi-
cation.’

2. In this Act, unless there is anything repugnant

Definiions. h
in the subject cr context—

(1) “Adolescent offender” means any person
who has been convicted of any offence punishable
with imprisonment or who having been ordered to
give security under section t 18 of the Code of Criminal
Procedure* has failed 1o do so and who at the time
of such conviction or failure to give security is *[not
less than 18] nor more than 2t years of age ;

1 These words were substitnied for ihc word * Madras ** by the
Tamil Nadu Adaptation of Laws Ocder, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second  Amendmenty Order,
1969, which came into force on the t4th January 1969,

3 The words *‘ Provincial Government” were substituted for
the words **Local Government ™ by the Adaptaticn Order of 1937
and the word ' Stute™ was substituted for * Provincial** by the
Adaptation Order of 1950,

* This expression was sebstituted for the expression ™ Presi.
dency of Madras ** by the Tamil Nadu Adapration of Laws
Order, 1970, which was deemed to have come into force on the
{4th Janvary 1989,

+ These words and figures were substituted for the words and
figuris * not lessthan 16* by section 2 (i) of the Tamit Nadu Borsral
Schools (Amendment) Act, 1959 (Famil Nadu Act 15 of 1959).

-#8es now the Code of Criminal Procedure, 1973 (Central Act
2 of 1974}, section 117,
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(2) “ Borstal school” is a corrective insti-
tution wherein adolescent offenders, whilst detained
in pursuance of this Act, are given swch industrial
training and other instruction and are subjected to
such disciplinary and moral influences as will conduce
to their reformation and the prevention of crime ;

(3) * Inspector-General ” shall mean  the
Inspector-General of Prisons and shall include any
officer appointed by the *[State Government] to
perform all or any of the duties imposed by this Act
on the Inspector-General

¢4y ‘Probation Officer’ meass a person
appointed o be a Probatign Officer under the *| Tamil
Nadu] Probation of Offenders Act, 1936 ({Tami
Nadu] Act III of 1937), or under the Probation of
Offenders Act, 1958 (Central Act 20 of 1958).]

3. (1) For the purposes of this Ack the [State Bstablishment
Government] may. establish one or more Borstal of Borstal
schools. schools,

(2) For every Borstal school a Visiting Com-
mittee shall be appointed by the ‘[State Government].

" 4. (1) The '[State Government] may ‘[ *  *Rules, - o
LI ] make rules for the purposes of carrying ’
into effect the provisions of this Act.

1 The words ' Provincial Government™ were substituted for
the words ** Local Governsment * by the Adaptation Order of 1537
and the word ‘ State™ was substituted for “ Prowincial* by theg
Adaptation Order of 1350

t This clause was substituted by section 2 (i) of the Tamil Nadu
Borstz] Schools ( Amendment) Act, 1952 (Tamil Nadu Act 15 of 1959).

* These words were substituted for the word ' Madras* by
the Tamil Nudu Adaptation of Laws Order, 1969, as umended by
geﬁ Tamit Nado Adaptation of Laws (Second Amendment) Order,

9. S

& The words **after previous publication® were omitted b ¥
section 3 (i) of the Tamil Nadu Borstal Schools (Amendmemtse) 'Ac}[r T é
1959 (Tamil Nadu Act 15 of 1939). L X ;

%
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(2) In pacticular: ani mthout prejudxcc to the
generality of the foregoing power, snch rules may be
made with regard to—

"[(a)] the appointment, powers and duties
of officials in such schools ;

()] the 7 . . ). treatment,
maintenance, education, *{ prof‘ess:onal vocational
or technical trammg] and control of the inmates;

‘f(c) the grant of pormission to the inmates
to absent themselves for short periods 3

(d) ws:ts o and communications with the
inmates ; *( )

(¢) the temporary detention of adolescent
offenders until arrangements can be made for sending
them to Borstal schools;

() the powers and. duties of probation
officers under this  Act.]

(3) Allrules mideunts: this Act T . 1
shall be published in the *{Official Gazette] and on
such publication shall have effect as if enacted in
Ihl's [\Ct

1 Oyriain 1] L] WS (rn 'm'l fer } nf mh seetion (2) were omitted and
the orizinal chrnses {0 nadd () were ra-letiered as clauses (@) and (H)
resnectively by section 2(H)Tay ol the Madras Borstal Schools (Amend.
ment) Act, 1936 (Nadrs Act XIX of 1936).

2 The word b elissitie W M omitted by gection 2 fiiy (M,
thidd,

B Tlse words were suostilmted Ay the words * industrial train.
ing by ssction 3 iy ol the Tamil Nadu Borstal Schools (Amendment)
Act, 1959 (Tamil Nadu Act 15 of 1959),

¢ Clauses (¢ nnd (o) were insertes! by scction 2 (iii) of the Madras
Torstal Schopls (Amendmenty Act, 1936 (Madras Act XTX of 1936),

s The ward “and ™ at the end of clase  (d) was omitted by
section 3 of the Madras Borstal Schools (Amendment) Act, 1951
{Madras Act XI of 1951).

& This clause was added hy section 3, bid.

1 In sub-section () the words ** ¢xcept those referred to in the.
sub-section following ** were omitted by section 2 (iv) of the Madras
Barstal Schools (Amendment) Act, 1936 {Madras Act XIX of 19306).

+ These words were substituted for the words *local officie;
gazette’” by the Adaptation Order of 1937,
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zu:4(4) ARl rules’ madé under ‘this' Act- shall,-ag
soon as potsible after they are made, be placed on
the Table of both the Houses of the Legislature and
shall be subject to such medifications by way of
amendment or repesl as the Legislature may make o :
cither in the same session or in the next session.} - _ o

5. Subject to any alterations, adaptations and Application o
exceptions made by this Act and the rules framed ‘Ilggfﬂs;&!gﬁ“’
under it, the Prisons Act, 1894, and the Prisoners ;opets Act.

XofAct, 1900, and the rules framed thereunder shall 1900.
apply in the case of every Borstal school established

under this Act as if it were a prison and the inmates
JLof prisoners.

6. The powers conferred on Couris by this Act Courts empo-
shall be exercised only by (a) the High Couri, (b) a wered under
Coutrt of Session, (¢) 2 District Magistrate, {4) a Sub- 1M 4"
divisional Magistrate, (¢) & salaried *Presidency Magis-
trate for any other *Presidency Magistrate em-
powered by the *(State) Government to sit singly]
and (f) any *Magistrate of the first class or any
‘{flof bench of Magistrates constituted under section 15
of the Code of Criminal Procedure, 1898%, invested
with the powers of a *Magistrate of the first class

t This sub-section was added by saction 3 (i) of the Tami!
Wadu Borstal Schools (Amendment) Act, 1959 (Tamil Nadu Act
15 of 1935},

» Thesa words were inserted by section 2 of the Madras Borstal
Schools (Amendment) Act, 1938 (Madras Act XI of 1938),

» This word was substituted for the word *' Provincial” by
the Adaptation Order of 1950, .

. ing to clauses (o) and (¢} of sub-section (3) of scetion
3 of the Code of Criminal Procedure, ;973 (Central Act 2 of 1974),
which came into force on the 1st April 1974, any reference to s  Magis-
irate of the first clase shall be constiued as a reference to a Judicia,
Magistrate of the first class and any reference to & Presidency
Magistrate _shalibeconstriied a3 a reforence 1o a Metropolitan .

Magisirate, D _ o :
. tThaprg anysined. in section 15 of the Gode of Criminal

- g '\{'ﬁ" i.z.-.r,'~-_- Bmch:aofMagis-:,

to the View of ..

e -




‘school he may, without passing sentence, record such

snectally wared hy« 1[Stat9~ ‘Govery ]
in that behaI! ‘and may be exercised.by such Courts,
whether- the: case.comes. before. them o:rigmally “om
appeal, or in IeVlSIOII - ‘n ' C ol

7. (1) When any Maglstratb not cmpowered”to pass
sentence under this Act is of opinion that an adolescent
offender is a proper person to be detained in a Borstal

opinion and submit his proceedings ’[and forward
the adolescent offender— .

'(a) in_case the Magistrate is a *Prwdency ,
Magistrate to the *Chief Presidency Magistrateor if .
he has designated 2 salaried * Presidency Magistrate
in this behalf by general or special order, to such
salaried * Presidency Magistrate; and .

(b) in other cases, to the District Maglstrate
or Sub-divisional Magistrate to whom he is subordi~
nate.].

(2) *[The Magistrate to whom the proceedlngs
are so submitted] may make such further inquiry (if
any) as he may think fit and may pass such sentence
or order dealing with the case ashe might have passed
if such adolescent offender had orlgmally been tried

by him.

1 The words " Provincial Government™ wete stbstituted fof
the words ** Local Government ® by the Adaptation Order of 1937
and theword 'State” wassubstituted for “Provincial® by the Adapt- .
ation Order of 1950. : |I

1 This was substituted for the words “nnd forwatd meadolcscem
offender to the District Magistrate or Sub-divisions! Megistrate 1o
whom he is subordinate” by section 3 {D of the Madras Borstal %
Schools (Amendment) Ac( 1938 (Madms Act Xl -af 1938) N

* Thess words were substituted for the: words. % The District
Magistrate .or Sub-divisiona} Ma(ﬁistratc to whom the prouedlnp
are so submitted ** by section 3 id. e T

'Aecordfug to clauagi&)

iy

‘*Sc.m "
"8, Chief P




CPARTHL .

CoMMITTAL TO BoRsTAL ScHOOLS.

- 8. (1)] Where it appears to a Court having jurisdic-
tion under this Act that an adolescent offender should,
by reason of his criminal habits or tendencies, or
association with persons of bad character, be subject:
to detention for such term and under such instruction
and discipline as appears most conducive to his refor-
mation and the repression of crime, it shall be lawful
for the Court, in lieu of passing a sentence of imprison-
ment, to pass a scntence 6f detention in a Borstal school
for a term which shall not b2 less than two years and
shall not exceed five years * [but in no case extending

syond the date on which the adolescent offender will,
in the opinion of the Court, attain the age of twenty.
three years].

1[!' . - | | . L] .J

[ (2) Beforc passing a sentence of detention
{n a Borstal school under sub-section (1), the court—

. (&) shall call for a report from the Probation
Officer of the area in which the offender parmanently
resided at the time when he committed the offence
and shall consider such report,

(b) shall consider any other report or repre-
gentation which may be made to it, and

1 Saction 8 was‘renumﬁefad as sub-section (1) of that section
%I,l’d in the ;u(l;ssec‘}mt:l ?l? so_lreﬁu?begd, t:f provii:; was omitted

aection of the Tamil Nadu Borstal Schools (Amendmen
Act, 1959 (Tamil Nadi Act 15 of 1959), . ¢ 9

#These words were  added by section 3 of (he Madras B
Schools (Amendment) Act, 1936 (Madras Act XIX of 1936).““m

 These sub-sections were sdded by section 4(2) of the Temii Nadu
BorstalSshools (Amendment) Act, 1959 (Tamil Nadu Act 15 of 1959).

125-14—152 \
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ﬁt(C) may make such further inquiry as it may

as to the suitability of the case fof treatment i 3 Bors-
tal school and shall be satisfied that 1he character, state

. of healih and mental condition of the offender and

the oiher circumstances of the case are such that the
offender is likely to profit by such instruction and
discipline as aforesald. .

(3) The report of a Probation Officer referred

to in sub-section (2) shall be treated as confidential @

Provided that the court may, if it so thinks fit,
communicate the substance thereof 1o the offender
and may give him an opportunity of producing such

evidence as may be relevant to the matter stated in -

the report]. '

9, Any person detained in a Borstal school for

failure to furnish security when ordsred to do so under

section 118 of ‘the Code of Criminal Procedure, 1898,# Central
shall be released on furnish’ng such security or on 2511\8;9 .

the passing of an order under section 124 of 1the Code®.

10. The Incpector-General may, subject to rules

made by the *{Srate Government], if satisfied that
any adolescent offender undergoing imprisonment in
consequence of a sentence passed either before or
after the passing of this Act might with advantage be
detained 1n a Borstal school, direct that such person
shall be transferred from prison to a Borstal school,
there to serve the whole or any part of the unexpired
residue of his sentence. The provisions of this Act
shall thereupon apply to such person as if he had

been originally sentenced to detention in a Borstal
school. '

*"The words “Provineial Government ™ were substituted for the

words “ L, Government > by the Adagtation Ordet of 1937 angd

- the. word “State” was substuted for 'ProvinciaP* by the Adapta- . *

tion. Order of 1950.

7and 123 reapectively.

%

. B’ﬁ"f‘fisfé‘!"!‘*‘imirﬂ"mﬂ 44

1.. -l-ﬂu‘ 5-:..\ .. L N o, . - -
Mﬁ.' muo%f"d' of Ciminal Procours, 1973 (Cental et 3
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- *{10-A; The *[State] Government: may, |if satis-
fied that any offender ‘wWho has bzen sentenced to
transportation either before or after.the .passing of
the Madras Borstal Schools (Amendment) Act; 1939,
and who at the time of conviction was "[not less than
18] nor more than 21 years of ag:, m’ght with advan-
tag: be detained in a Borstal school, direct that such
offender shall b transferred to a Borstal school, there
te serve the whole or any part of the: unexpired residue
of his sentence. The provisions of this Act shall apply
to such offender as if he had bzen o:'g'nally sentenced
to d:eniion in a Borstal school,

An order may bz madg under this section notwith-
standing that the sentence of transportation has been
subsequently commuted into a sentence of imprison-
ment].

11, (1) Before passing a sentence under section 8,
the Court shall inquire into the ag: of the offender
and, after taking such evidence (if any) as may be
dzemed necessary, shall record a finding thercon
stating his ag= as nearly as may bs,

(2) A similar inquiry shall bz made and finding
record.d by every mag'strate not empowered to pass
sen‘ence under section 8 bzfore submitting his procee-
dings and forwarding an adolescent offender *[to the
¥ Chief Presidency or other salaried * Presidency
Magisirate or the District or Sub-divisional Magis-
trate] as required by sub-section (1) of section 7.

1 This section was inserted by section 2 of the Madras Borstal
Schools \Amendment) Act, 1939 (Madras Act X111 of 1939),

2 This word was substituted for the word *“'Provincial® by the
Adaptation Qrder of 1950.

* These words and figures were substituted for the words and
figures “not tess than 167 by section 5 of the Tamil Nadu Borstal
Schools (Amendment) Act, 1959 (Tamil Nadu Act 15 of 1959).

¢ These words were substituted for the words "to the District
Magistrate or Sub-divisional Magistrate” by section 3 (1) of and the
Second Schedule to, the Tamil Nadu Repealing and Amending Aet,
1951 (Tamil Nadu Act XIV of 1951),

*According to clause (¢} of sub-section (3) of secticn 3 of the
Code of Crifninal Procedure, 1973 (Central Act 2 of1974) any
referenice 10 & Presidency Magistrate or & Chief Presi Megis
-rate shall be construed as a reference to.a Metropolitan Magistrate
or a Chief Metropolitan Magistrate, as the case may be, -~ o, jo
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- -~-12; Every adolescent offender directed By a“Court
to be sent to a Borstal schoof shall be sent to such
Borstal school 2s the *[S:ate Goveramem] may,
by general or special order, appoint for the reception
of adolescent offenders so dealt with by such Court ¢

Provided that, if accommodation in a Borstal
school is not immediately available for such adolescent
offender, he may be detained in 2 special ward or
such other suilable part of a prison as the * {State
Governmen'] may direct until he can bz sent to a
Borstal school. The pzriod of detention so under-
gone shall b= treated as detention in a Bortsal school.

13, The Incpecior-General may at any time order
an jinmate to bz removed from one Borstal school to
another, provided that the whole period of his deten-
tion in a Borstal school shall not bz increased by such
removal,

*[13-A. (1) The S:ate Government may, by general
or spxcal ord2r notified in the Fort St. Gzorge Gazette,
direct that any spzcified borstal school in this S ate
shall b: available for the reception of adolescent offen-
ders in respect of whom a sentence of detention in a
Borstal School or other school of a like nature has
b:en passed by any Court or Magistrate in *[any
other part of India]; and thereupon, provision may
b2 made for the removal of the adolescent offenders
concerned accordingty :

Provided that no such order shall bz made without
the consent of the Government of the 4 [other S.ate
concernzd or the Central Government, as the case
may b:].

3 The words “Provincial Government™ were substituted for the
worda “‘Lacil Gavernment™ by the Adaptation Order of 1937 and
the word ** State ** was substituted for ** Provincial ™ by the Adapta-
tion Order of 1950,

. *This section was Inserted by section 5 of the Madras Borstal
Schools {Amendment) Act, 1951 (Madras Act X1 of 1951),

" These word: wora substituted for the words “ any other State
fn India™ byasction 4 of, and the Third Schedule to, the Tamil Nady
Repeallng and Amending Act, 1957 (Tamil Nadu Act XXV of 1957y

¢ Thesa words watw substituted for the words “ather Smc_cbﬁ-
serned” by, {bid, S I
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<85 The Sote Oy e vty e
of & Borstal schood i this.State to Be transferred’ o :
any Borstal school or 6ther school of a'like pature in
‘[any other part of India}: . . ..

Provided that no such transfer shall be made
without the consent of the Government of the * [other
State concerned or the Central Government, as the
case may be]. o '- '

(3) The State Government may consent to the
transfer to a Borstal school in this State, of a person
detained in any Borstal school or other school of a
like nature in *[any other part of Indial.

_ (4) The provisions of this Actshall apply to any
person who is removed or transferred to a Borstal
school in this State in pursnance of sub-section (1) or
sub-section (3), as if he had been originally sentenced
to detention in a Borstal school in this State].

14, Where a person detained in a Borstal schoo! Transfer of

is reported to the ' [Siate Government] by the iocorrigibics,ets
« [Superintendent] of such school to bz incorrigible ' Prsow _
or to he excrcising a bad influence on the other inmates -

of the school * {or in the case of a person directed to

be sent to a Borstal s¢hool before the commencement

of the Madras Borstal Schools (Amendment) Act,

1936, to b over twenty-three years of ag:], the *[Slate

Governmen!] may commute the unexpired residue

1 These wards were substituted for the words “any other State in
Indi::' by :ve?:ziosn 4 of, and the Third Schedule to, the Tamil Nady
Repealingand Amending Act, 1957 {Tamil Nadu Act XXV of 1957),

1These words were substituted for the words * other State

concerned ** by ibid. » btituted for h
s * provincial Government  were substituted for the
m,dﬁylggf E}ovemmem » by the Adaptation Order of 1937 and the
word “Stata” waa substitited for “Provincial'” by the Adaptation
Order of 1950. . o fthe r'ds “Vkiting _
 This word was substitutsd for the wo Committes
by sectmlgh?;f the Madras Borstal Schools (Amendment) Act, 1951

(Repdras At KL OEA9 Nt 1e0:0 s ints - 118 2027 5)

These words, brackets. and figuccs inserted by yection *
4oflgha Madras Borstal Schools (Amendment) Act, 1936_(M_adm Act

R e L AL




(a) such unatpu‘ed rcs:duo, o

1) the maximum penod of mpnsonment fixed
for the offence or the failure to give security as the
case may be, or . i

(¢) the maximum period of lmpnsonment which
Cential At v the Court that tried him had authority to award under
of 1§98. the * Code of Cnlmmal Procedure, 1898,

whichever is shortest,
PART HI.
RELEASE ON LICENCE.
Power to 15. (1) Subject to any general or special directions
release on of the *[State Government] the Inspector-General,
ticence. on the recommendation of the Visiting Committee,

may, at any time after the expiration of six months
from the commencement of the term of detention,
if satisfied that there is a reasonable probability that
the inmate will abstain from crime and lead a usefuy
and industrious life, by licence permit him to be dis-
chargad from the Borstal school on condition that
he bz placed under the supervision or authority of
any Government officer, or secular institution, or
. person, or religious socnety professing thesamerchglon
as the inmate, named in the licence who may be willing
to take charge of him.

1'The words *Provincial Gevenment” . were substituted for
words “Local Govermment” by mmuuon Onder of 1937 and
word “ State™ was wbsﬂtuled for " Prov ta;
Ordu'al 930 . aion "
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(2) A licence under this section shall be in foroe '
until the term for which the offender was sentenced

to detention has expired, unless sooner revoked or
forfeited.

16. Bvery licence granted under section 15 shall Form of
be in such form and shall contain such conditions oo
as the ![State Government] may by rules direct.

17. Subject to any general or special directions Revocativn
of the *[Statc Government] a licence granted under Ofticence:
section 15 may be revoked at any time by the Inspector-

General and where a licence has been revoked the

person to whom the, licence related shall return to

the Borsial school,

[P

18. if any inmate escapes from a Borstal schoo] Escape and
or if any inmate absent on licence from a Borstal  oeure
school removes himself from the supervision of the '
society or person in whose charge he is placed or fails
to retwrn from such supervision to the Borstal school
a police officer not balow the rank of o .‘~‘>ub-l-ns»pecu:)|3
of Police may. without orders from a Magisirate
and without warrant, arrest him and take him back
to the Borstal school and his Yeones shall he forfehied
with cfeet from the date of his cecape or failure to
return as the cass may be.

P

19, The time during wiich 4 person iy absent from Absence

a Borstal school under o liconce shall be  (oeated  20der
b T R licence to be

as part of the tzom of his doiention in the school;  counsed
provided that where that peson has failed 1o rctun{ towards
to the school on the Licens: baing M- Clied or revoked period of
the time which clapses afier his failure s0 o returp detention
shall be exclud=d in computing the term during which
he isto be detained in the school.

L The words “ Provineial Governmeni ” were su_hsm he
. t
wiords L.oeal Government” by ths Adaptation Ordal'-j o‘;‘dlég; .-:lr:;
the word “State” was substituted for  Provineia) » by the Ad
tion Order of 1950. aptae
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CONTROL AND MANAGEMENT OF BORSTAL

v

19-A. Subject to the orders of the Inspector-General
and subject also to the rules made by the ’[State
Government] the control and management of every
Borstal school shall vest in a Superintendent appoiated

by the *[State Government].

19-B. (1) (a) Bvery Visiting Committee appointed
under sub-section (2) of section 3 shall consist of the
Sessions Judge, the District Magistrate, the District
Educational Officar of the district in which the school
is situated and four non-official members appointed -
by the *[State Governmeat].

" (b) The non-official members shall hold office
for a period of two years but shall be eligible for
reappointment on the expiry of that period,

(2) It shall be the duty of the Visiting Committee

and its members— _

(@) to visit the school either individually or
collectively on such occasions as may be fixed by the
rujes made under this Act in that belislf for the purpose
of ensuring that the provisions of .fus Act are duly

given effect to .
(&) to make such suggestions for the improve-

ment of the training therein as are considered neces-
sary and to report to the f[State Government] or to
the Inspector-Garieral from time to time any matter,
which, in their opinion, should receive uttention
and annually on the progress of the school ;

(c) to interview the ipmates immediately after
‘their arrival and to make suggestions, if any, as to
the special training which each should receiv. ;

.1 Pag IIT-A was inserted by section 3 of_t-h-o i‘\-é!adras Borstal Seh

- (Amendment) Act; 1936 (Madeas Act XIX of 1936). ;
cial Governmens™ wore substituted for the

onls

8 Phs.words #*Proyincial
) wo'fc'};h‘e‘!.":gldﬂourﬁmanf "3 the Adaptation Order of 1037 and the
word “State” was ituted for “Provincial'’ by the Adaptation
Onder.of 1950 S

A
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. . - (d) to consider cases of releass on licence under
subesection (1) of section 15 placed befors them by
the Superiatendent ; and

() to consider such action as may be necessary
in regard to the inmates whose term of detention is

about to expire.

(3) Subiject to such rules as may be made in that
behalf by the ’State Goveronment] every member
of the Committee shall be entitled to call for infor.
mation from the Supzrintendent, to examine the
records of the schooul and to take such other action
as he deems necessary for the due discharge of his
duties, "

19-C. (1) The inmates of a Borstal school shall Classification
be divided by the Superintendent according to their of inmates.
industry and good conduct into four grades, namely —

(1) the penal grade,

(2) the ordinary grade,
(3) the star grade,

(4) the special star grade,

(2) The privileges of each grade shall be higher
than those of the grade preceding, if any. '

(3) Every inmate shall, on reception in a Borstal
school, be placed in the ordinary grade.

{(4) The Superintendent may promote or reduce
any inmate from one grade to another in accordance
with the provisions of sub-section (3), the rules
made under this Act and the general instructions of
the Visiting Committee.

1 The words  Bravlaeial Govarftimendt " were substhuted for the
wordy ¥ Losal Government ** by the Adaptation Order of 1937 and
the word ** Stats™ was substituted for * Provincial ¥ by the

Adaptation Qrder of 1830,
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o .- - (5)Promotions and reductions shall be regulated
by claas personal observation of the inmates and shall
depend specially on their general behaviour, amenas
bility to discipline and attention to instructions both

literary and industrial.

Pynish- -+ 19-D, (1) The punishments' which may be inflicted
menls for an an inmate of a Borstal school for offences specified
" in the Prisons Act, 1894, and the rufes made there- cemm]lx

under, shall be in the following forms and in po other :— 5 goq.
(i) Formal warning. '
(it) Extra drill.
(iify Deprivation of any of the privileges of the
grade.
{iv) Reduction in grade.

(v) Cuts on the hand by arattan not exceeding
six on cach hand.

D * * * * 1

(2) No punishment  shall be awarded to any
inmate by any oflicial of the school except by the
Superintendent or in his absence the official exercising

his functions.

19-F. No inmutz of a Borstal school shaﬂ he _

Limita- )
made to work for more than eight hours a day :

tion of
hours of
work. Provided that cxra drili awarded as a punish-

ment under sub-section (1) of section_IQ—D shall not
he dee-ned, for the purposes ol this section, to be work. -~

2 * # % . ]

s atanse was oimitted by section 6 of the Tamil Nadu Borsta
Schoots (Amendment) Act, 195 (Tamil Nadu Act 15 of 1959).

% Saction 19-F was omitted by section 7 of the Madras Borstal
choo?se (}{?nendmcm) Act, 1951 {Madras ActXI of 1951), S
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20. For purposes of appeal and revision m.ld'er. the Appeal

Es‘_’ of detention under section 8 of this Act shall be deemed
to be a sentence of imprisonment for the same period.

Any person affected by an order of the Inspector--
General under this Act may appeal to the [ State
Government] whose orders shall be final. .

PART V.
MISCELLANEOUS.

) 21. In areas to which the *[Tamii Nadu] Children Minimum
Ta]ﬁ‘" Act, 1920, *[has not been extended the figures 182 °‘igg};_
v appearing in clause (1) of section 2 of the Act shail be scents in

1920, read as 17]. areas to
. ) which the

) . 2 [Tamil

Naduf

. Children
' . ’ Act, 1920

- ) . has not

- been
extended.

1 The words * Provincial Clovernment” were substituted for the
words “Local Government® by the Adaptation Order of 1937 and
the word “State” was substituted for “‘Proviaciai® by the Adaptation

Order of 1950,

% These words were substituted for the word *' Madras” by the Tamil
Nadu Adaptation of Laws QOrder, 1969, as amended by the Tamil
Nadu Adaptation of Laws (Second Amendment) Order, 1969,

#These words, figures and brackeis wete substituted for the
words, figuves and brackets *has not been extended the figure 16
appearing in section 2(1) of the Act shall be read as 15 bysection 7'°.
o? the Tamil Nadu Borstal Schools (Amendment) Act, 1959 (Tamil -
NedtbAoy1$of 1959), » .+ o ul S s
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*Code of Criminal Procedure, 1898, a sentence ofand
Cevision. .
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Borstal Schools [19"26: T. N.Aﬂ;?
, '[21-A. The YState Government] may at any
Qovernment  OM¢ order the discharge of an inmate of any Borsts}
to discharge  S¢h0O! cither absolutely or subject to such conditions

inmates. as they may think fit.]

Removal of 22 The conviction of an adslescent shall not
%mj be regarded as a conviction for the purposes of any
ing to convic- disqualification attaching to a comviction for any
tions for offence. .

! Section 21-A was in-erted by section 6of the Madeas
n?r;;a:’ls,s:hools {Amendment) Act, 1936 (Madras Act'XIX
o . R TR

® The words © Provineia! Government ** were sobstituted ;for -
words ** Losal Government * by the Adaptatioa Order of 1527
the word * State ¥ was substituted foe® * Proy
Adsptation Opdes of 1950. R

: b3




s o
LNMENT OF TAMiL NADD

1y

GOVERNMENT GAZETT
EXTRAORDINARY - FustED oY aumioTY

b ame TR e et

T el
No. 303] : MADRAS, MONDAY, MAY 22, 1989
o - VAIKASI 8, SUKLA, THIRUVALLUVAR AANDU--2020
Part IV—Section 2

Tamil Nadu Acts and Ordinances.
~ The following Act of the Tamil Nadu Legislative Aséamfﬁ;k réceivéd the - ?
_ assent of the Governor on the 19th Mav 1989 and is hereby published for -
b general ivformation — S , -

" ACT No. 13 OF 1989, i
An. Act further to amend the _Témif ‘Nadu Borstal Schools Act, -_19'2'5'.'-.

BE. it enacted by the Legislative Aséenibiy of the State ol mamil Nadu in the
Fortieth Year of the Republic of India as follows — C

e safite el Bl

Short title, and
comm:neemynt

I. (1) This Act may be called the Tamil Nadu Borstal Schools (Amend-
ment) Act; 1989, : - ' _ . :
('2) It shall come into force at once.

Tamit Nadu Act 2 1n section 2 of the Tamil Nadu Borstal Schools Act, 1925 (hercinafter amendment of
v of 1926, referred to as the principal Act), in clause (1), for ‘the expression “ not less  sectlon 2,
than 18 nor more than 21 years of age”, the exmression “not less than 16 In S
the case of a boy and not less thar 18 in the casc of a girl, but not more then.
91 years of age in either ease " ghall be gulmtiteted.

o the principal Act, for the crprsiim * e Dot HOR 18 aumendiona .-lﬁk
ek levs thay 10 it 1he o et 1A,

3, fa section 104 ,
aor more than 21 years of aze”, the exprevion
of a hay and st Jess than 1% in the case of a yir), bt 1id oee than 21 years

of age in rither case” shall be substituted. s ' o
4. Section 21 of the principal Act shall be omitted. : - section 2.
(By order of the Governor.} |

- p. JEYASINGH PETER,
Secretary to Government, Law Department,

D

E

SRINTED AND FUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING.
D ARAS ON BEHALF OF THE GOVERNMENT OF TAMIL NADU.

(A Group) IV-Z Ex. (303)—-1 [ "33. ] |

T

soap powuely, utwLEous pun
ders and liguids. .

(A Group) IV-2 Ex. (317)—2a.
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The foltowing Act of the Tamil Nadu Legislative Assembly received the assent
of the President on the 20ta  August 1994 and iS hereby publsned for genera
information (— . : _: . |

ACT No. 50 OF 1994, | o
An Aet further to amend the Tamil Nadu Borstal Schools Act, 1925.

Be it-enacted by the Legislative Assembly of the State of Tamil Nadit in the Forty-fifth
Year of the Republic of India as foliows :— :

1. This Act may he u!!:.d 1hg Tamil Nadu Bo: stal Schools' (Amendment) Act, Short title,

1594,
“Tamil Nadu 2 After section 8 of the Tamil Nadu Borstal Schools Act, 1925, the followmg Insertion
Act ¥ of 1926, section shall be inserted, namely :— of new

section 8-Agg = |
“8-A. Sentence on offender already under detention in Borsial Schools.—When '
an adolescent offender already undergoing a sentence of detention in a Borstal School
is sentenced on a subsequent conviction to detention in a Borstal School for an
offence committed prior to his detention in the Borstal School, the Court shall direct
that the subsequent sentence of detention shall run concurrently with such - pre-
vious sentence of detention, ™.

{By order of the Governor)

M, MUNIRAMAN,
Secretary to Government, Law Department,

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, MADRAS,
ON BEHALF ‘OF THE GOVERNMENT OF TAMIL NADU.
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